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31 / ORDER

PER R.S. SYAL, VP :

This appeal by the assessee is directed against the ex parte
order dated 19-06-2018 passed by the CIT(A)-1, Kolhapur in
relation to the assessment year 2008-09.

2. It is seen that the AO levied penalty of Rs.1,25,000/-
u/s.271D r.w.s.269SS of the Act. The 1d. CIT(A) dismissed the
appeal ex parte. In the aforesaid factual background and without
going into the merits of the additions, we deem it appropriate to
grant another opportunity to the assessee to represent his case

before the Id. CIT(A). The impugned order is set-aside and the
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matter 1s remitted to the file of the 1d. CIT(A) with a direction to
dispose of the appeal afresh on merits as per law after allowing
reasonable opportunity of hearing to the assessee. In such fresh
proceedings, the assessee will be at liberty to lead any fresh
evidence as he considers expedient in support of his case.

3.  In the result, the appeal is allowed for statistical purposes.

Order pronounced in the Open Court on 11" uly, 2022.

Sd/- Sd/-
(S.S. VISWANETHRA RAYVI) (R.S.SYAL)
JUDICIAL MEMBER VICE PRESIDENT
ﬂﬁf Pune; ﬁ_"l'@ Dated : 11 July, 2022
qar
\’rITaT!T &1 gfaferfu o aﬁl?r/cwv of the Order is forwarded to:
1. 3diemff/ The Appellant;
2. UAYT/ The Respondent
3. The CIT(A)-1, Kolhapur
4. The Pr.CIT-1, Kolhapur
5. DR, ITAT, ‘A’ Bench, Pune
6. TS BIad / Guard file.
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/I True Copy //

Senior Private Secretary

3TIDHR JUTCH SfUBRUT JUI / ITAT, Pune
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